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COUNCIL OF STATE.
Saturday, 18th February, 1939.

The Council met in the Council Chamber of the Council House at Eleven
of the Clock, the Honourable the President in the Chair.

MEMBER SWORN :
The Honourable Sardar Bahadur Sobha Singh (Nominated Non.Official).

QUESTIONS AND ANSWERS.
. CATERING ON RAILWAYS.

81. THe HonNoUuraABLE MR. RAMADAS PANTULU| (on behalf of the
Honourable Mr. B. N. Biyani): Will Government state :

(a) Whether larger accommodation is provided for European oa.tenng
on Indian Railways than that for Indian catering ?

(b) Whether the rent charged from the European catering authorities is
sometimes as low as one anna per mensem ? 4If so, will Government
state the reasons ¢

(c) What are the principles that the Railway authorities adopt for
charging rent and for granting contraot for Indian and European catering
on Indian Rastways ¢

Tre HonNourABLE SIk GUTHRIE RUSSELL: (a) Government have
no information regarding the relative areas.

(b) to (c). The Honourable Member is referred to the Memorandam No.
3567-T., dated the 11th September, 1936, prepared for the Central Advisory
Council for Railways. This will be found in the Summary of the Pro
of the Meetings of the Central Advisory Counoil for Railways, held on the 3rd
and 8th October, 1936, a copy of which is in the Library of this House.

CATERING ON RAILWAYS.

82, THE HoNoURABLE MR, RAMADAS PANTULU (on behalf of the
Honourable Mr. B. N. Biyani): Will Government state :

(a) Whether European catering authorities enjoy the privileges on
some State-owned Railways of several lst, 2nd and 3rd class passes for
free travelling ?

(0) If so, do Indian catering authorities enjoy the same privileges ?

(¢) If not, do Government propose to grant the same privileges to
Indian oa.termg authorities ?

Tre HoNouraBLE Sik GUTHRIE RUSSELL: (a) and (). Yes. The
extent to which passes of each class are issued however varies on the different
railways in accordance with requirements.

(¢) Does not arise.

( 261 ) A



262 COUNCIL OF STATE. [18re FEB. 1939.

RAILwAY FREIGHT ON SoaP.

83. ToE HoNouraBLE MBR. RAMADAS PANTULU (on behalf of the
Honourable Mr. B. N. Biyani): (a) Have the Railway Board enhanced
the railway freight on soap from 0-42 pies to 048 pies per maund per mile ?

(b) Are Government aware that the soap industry in India is in its
infanoy ?

(c) Are Government aware that soap factories are situated in parti-
oular centres of the country and that there are no telescopic rates applicable
to the carriage of soap products

(d) Do Government propose to revise the rates ?

TeE HoNouraBLE SIR GUTHRIE RUSSELL : (z) The Railway Board
sanctioned a change in the olaasification of soap which permitted the maximum
rate of 0-46 pie per maund per mile being charged, instead of 0-42 pie from
1st March, 1938.

(b) No.

(c) Yes.

(d) Government do not consider that any action on their part is called for.
Railway Administrations are empowered to charge rates lower than the
maximum if satisfied that circumstances call for a reduction.

LicENsE FEES REALISED FROM LiQUOR SHOPS. IN PTHE CENTRALLY ADMINIS-
{TERED AREAS, ETO:

84. THE HoNoURABLE MrR. RAMADAS PANTULU (on behalf of the
Honourable Mr. B. N. Biyani): (a) Will Government state the total income
from liquor shops in the centrally administered areas?

(b) How much is spent on education in the rame areas 1

(c) Do Government propose to follow the policy of the majority of the
Provinoial Governments with regard to prohibition ?  If not, why not ?

TrE HoNoUrABLE MR. A. J. RAISMAN : (a) The Honourable Member
is apparently referring to the amount realised from licence fees. This, for the
ﬁe&r 1936.37, which is the latest year for which figures are available, was

8. 5,76,453.
(b) For the same year (1936-37), Rs. 18,72,869.
(¢) No, Sir ; because the Government do not consider this to be necessary.

Exrorr oF Raw Smx.

85. THE HoNoumraBLE Mr. RAMADAS PANTULU (on behalf of the
Honourable Mr. B: N. Biyani): (a) To what countries does India export
raw silk and what has been the quantity exported to different countries every
year for the last five years? -

(b) How much of it is exported to the United Kingdom ?

(c) Does Indian silk get any preference in the United Kingdom ?

(d) If not, do Government propose to take this matter into considera-
tion while negotiating any trade agreement with the United Kingdom ?

Tee HoNoUuraBLE Mr. H. DOW: (a) and (b). I lay on the table a
statement showing the quantity and value of raw silk exported from India
to the United Kingdom and other countries during the five years ending
March, 1938.

(c) Yes.

(d) Does not arise.
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264 COUNOIL OF STATE. [18te FEs. 1939..

CONTRAOTS FOR CATERING ON RAILWAYS.

86. TEE HoNoumraBre Mr. RAMADAS- PANTULU (on behalf of the
Honourable Mr. B. N. Biyani): (a) Are Indian catering contracts on Indian.
Railways granted by bid-system or by levying some licence fee ?

(b) If s0, are European catering contraots on Indian Railways also grant-:
ed in the same manner ?

(c) If not, what are the reasons for discrimination ?

Ter HoNoURABLE SiR GUTHRIE RUSSELL : (a) to (¢). The Honour-
able Member is referred to the Memorandum No. 357-T., dated the 1llth
September, 1936, prepared for the Central Advisory Council for Railways.
This will be found in the Summary of the Proceedings of the Meetings of the
Central Advisory Council for Railways, held on the 8rd and 8th October,
1936, a copy of which is in the Library of this House.

SALT IMPORTS FROM ADEN.

87. THE HONOURABLE MR. RAMADAS PANTULU (on behalf of the
Honourable Mr. B. N. Biyani): (a) Are Government aware of any unofficial
inquiry made in connection with the import of Aden salt into India ¢

(b) If so, what was the award given by the same inquiry Board ?
(c) Do Government propose to make any settlement with the Aden
Administration with regard to the import of Aden salt into India ?

Tue HoNoURABLE Mg. A. J. RAISMAN : (a) Government received &
report in April last that a Board of Arbitrators had been appointed by certain
Indian salt manufacturers in India and Aden to fix quotas for exports of salt
to Calcutta and Chittagong.

(b) Government have no information.
(¢) No.

TERMINATION OF THE INDO-BURMA TRADE REGULATION ORDER, 1937.

88. THE HoxoURABLE MR. RAMADAS PANTULU (on behalf of the
Honourable Mr. B. N. Biyani) : (a) Have Government received any commu-
nication from the Bengal National Chamber of Commerce indicating the need
for taking steps for a new trade agreement between India and Burma, ?

(b) Do Government propose to give notice of termination of the present
trade agreement to the Government of Burma ¢ If not, why not %

TrE HonNoumraBLE M. H. DOW: (a) Yes, Sir.
(b) The question is being examined.

PArCEL OrFicE AT NEw DELHI Ramwway SrtaTion, N. W. R,
89. TEE HoNouraBLE MR. B. N. BIYANI: (a) Is there no sufficient
asccommodation in the parcel office at New Delhi railway station ?

(b) Is there only one man' in charge of the delivering and receiving
work of the parcels % ,

(¢) Have Government received any complaint in this connection ?

(d) If the answer to (a) and (b) is in the affirmative, do Government
propose to construct another bigger room for the parcel office and to have
more persons for the delivering and receiving of the parcels %



QUESTIONS AND ANSWERS. 265

Tae HoNoyrasre Sie GUTHRIE RUSSELL: (a) During the winter
months, when inward parcel traffic is heavy, the parcel office at New Delhi
station is not large enough to deal with it conveniently.

(b) No. There are three parcel clerks who work in eight hours shifts,
plus the Chief Booking Clerk who assists.
(¢) No.

(d) The provision of more accommodation is already receiving attention
and the duty hours of parcel clerks have been re-arranged so as to provide an
additional clerk on duty during the busy period.

TRANSIT OF MA1LS FROM KHAMGAON (BERAR).

90. Tae HoNoUuraBLE MR. B. N. BIYANI: (a) Are the mails from
XKhamgaon (in Berar) brought by buses to Shegaon instead of being taken
to Jalamb by trains ? If so, why ?

(b) Are there no arrangements for late fee posting at Khamgaon ?

(¢) Do Government propose to make arrangements for carrying mails from
Khamgaon by trains %

THE HoNoUuraBLE MR. S. N. ROY : (a) Yes, because this arrangement
is cheaper and equally advantageous to the public.

(b) People can post their letters up to7-25 .M. in the mail lorry.

(¢) No.

Loss oF GoopSs TRAFFIC FROM BoMBAY TO JALGAON, G. I. P. R., pUE TOo CoM-
PETITION FROM MoOTOR LORRIES.

91. Tae HoNoumBaBLE MR. B. N. BIYANI: (a) Has there been any
-diversion of goods traffic from Bombay to Jalgaon by road ? ‘

(b) If so, what has the G. I. P. R. done to check this diversion %

(c) Has this question been examined by the Railway authorities ?

(d) Has the booking of goods to Jalgaon been restricted recently ?

(¢) Do Government propose to reduce goods rates for attracting the
-goods traffic ?

THE HoNouraBLE SIR GUTHRIE RUSSELL: (a), (c) and (d). Yes.

(b) The G. I. P. R. have introduced a through fast goods train known as
the Cotton Express running daily from Nagpur to Bombay during the cotton
season. Consignments of cotton from the farthest point, ¢.e., Nagpur, are
made available for delivery at Bombay within 48 hours of booking. They
have also asked the Bombay Government to take action ensuring the obser-
vance of Motor Vehicles Regulations, especially with regard to the use of
private lorries for the carriage of public goods traffic and the loading of lorries
over the maximum permissible limit.

(¢) The G. I. P. R. do not propose to reduce their rates, as such a reduction,
even assuming that the entire traffic available moved by rail to Bombay,
would result in a loss of over Rs. 6 lakhs.

TELEPHONE EXCHANGE AT ARKOLA (BERAR). *

92. Tae HoNouraBLE MR. B. N. BIYANI: (a) Did the Berar Chamber
of Commerce send a telegram to the Director General of Posts and Telegraphs
on the 12th July, 1938, regarding trunk telephone facilities to Bombay ?

1]



786 COUNCIL OF STATE. [18ra Fes. 1939.

(b) Was no acknowledgment sent to the Chamber’s telegram ?
(c) Has anything been done so far to improve the facilities at Akola ¥

(d) If not, do Government propose to do anything in the matter at an
early date ?

TrE HoNoURABLE MR. S. N. ROY : (a) Yes.

() It is regretted that no acknowledgment was sent, but investigation
was taken up at once.

(c) and (d).” The matter is still under examination.
OPENING OF A TELEPHONE EXOHANGE AT KHAMGAON (BERAR).

93. Tee HoNouraBLE MR. B. N. BIYANI: (a) Did the Secretary of
Berar Chamber of Commerce send a representation to the Director General
of Posts and Telegraphs for opening a telephone exchange at Khamgaon ?

(b) Did the said Chamber carry on correspondence on this subject with
the Post Master General, Central Circle, Nagpur, as early as May, 1936 ?

(c) Was the Chamber informed by the Director General that the matter
was being investigated ?

(d) Has the Chamber been informed of the results of this investigation %
If not, why not ?

() Do Government propose to arrange for the opening of a telephone
exchange at Khamgaon at an early date ?

Tue HoNoURABLE MR. S. N. ROY : (a), (b) and (¢). Yes.

(d) The reply to the first part is in the affirmative. The latter part does
not arise.

(¢) The project has been approved and it is hoped to carry it out in the
next finanocial year.

GooDs AND PASSENGER TRAINS RUNNING DAILY IN THE HOWRAH, ASANSOL
AND Dinapur Divisions, E. I. R., Etoc.

94. THE HoNOURABLE- MR. V. V. KALIKAR (on behalf of the Honour-
able Rai Bahadur Lala Ram Saran Das) : Will Government state :

(a) The average number of up and down goods and passenger trains
running every day in the Howrah, Asansol and Dinapur districts of the
E. 1. R. during each of the last five years ?

() The number of platelaying (maintenance) gangs in each section of
these districts and the number of men in each gang now as compared to
1934-35 ?

(c) The total mileage of each kind of land formation under the railway
track which abnormally shrinks or settles due to rains or floods and what
extra labour is employed to keep the land formation for ensuring safe
passage of trains ?

TaE HoNouraBLE Stk GUTHRIE RUSSELL: (a), (b) and (¢). A
reference to the E. I. R. has been made to collect such information as is readily
available.
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STEPS TAXEN TO SAFRGUARD TRAVELLERS ON THE E.°I. R.

95. THE HONOURABLE M=. V. V. KALIKAR (on behalf of the Honour.
able Rai Bahadur Lala Ram 8aran Das): Are Government considering the
extreme importance of safeguarding the lives of travelling public by guarding
the railway track in zones where accidents and derailments are getting
common now ? What steps do they propose to take in this direction and in
what way—whether by automobile rail cars under the permanent way ins-
pector or by appointing special police or otherwise ?

Tax HonouraBLE Stk GUTHRIE RUSSELL : With effect from the 23rd
January, and irrespective of the decision as to who should meet the cost, the
E. I. R. Administration have instituted a system of patrols on the section
of the main line where these accidents have oocourred and on the grand chord
between Sitarampur and Moghalserai—mostly in the Province of Bihar. In
addition, 42 of the watch and ward staff have been deputed for stgecial duty
in conjunction with the Government Railway Police. Further, the Govern-
ment of Bihar have been asked if they consider these steps to be adequate.

PERMANENT WAY INSPECTORS, ETO., EMPLOYED ON THE HOWRAH, ASANSOL
AND Dinaprur Drvisions, E. I. R.

96. THE HoNOURABLE MR. V. V. KALIKAR (on behalf of the Honourable
Rai Bahadur Lala Ram Saran Das): Will Government state the number
of permanent way inspectors and assistants permanently employed at present
as compared with the number employed in 1934-35 on the main double line
sections of the E. I. R. in the Howrah, Asansol and Dinapur divisions, and
also the mileage of each section ?

Tae HoNouraBLE SR GUTHRIE RUSSELL: With your permission,
Sir, I propose to reply to questions Nos. 96 and 97 together. I am obtaining
the information asked for and will lay a reply on the table of the House in due
course.

PERMANENT WAY INSPECTORS, ETC., EMPLOYED ON THE B. N. R. v Drvisions

ADJOINING THE HOWRAH, ASANSOL AND DINAPUR Divisions, E. I. R.

97. TEE HoNoUrRABLE MR. V. V. KALIKAR (on behalf of the Honour-
able Rai Bahadur Lala Ram Saran Das): Will Government state the mile-
age of each section, the number of permanent way inspectors, and their assis-
tants and the number of each gang employed on the maintenance of permanent
way in the adjoining districts or divisions of the B. N. R.

(See reply to question No. 98.)

RECRUITMENT OP STUDENTS FROM THE MACLAGAN ENGINEERING COLLEGE,
LAHORE, TO THE INDIAN RAILWAY SERVIOE OF ENGINEERS.

98. Tre HONOURABLE MR. V. V. KALIKAR (on behalf of the Honour-
able Rai Bahadur Lala Ram Saran Das) : Will Government state whether the
Railway Board have agreed to treat the Civil Engineers qualified from
the Maclagan (Mechanical) Engineering College, Lahore, as suitable for ap-
pointment in the Civil Enginecring Department ! Is so, will they state the
reasons for doing so ? :

Tar HoxouraBLE SIR GUTHRIE RUSSELL: Candidates holding an
“A” Course diploma of the first class only in Mechanical Engineering and
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Electrical Engineering from the Maclagan Engineering College may be permit-
ted to appear for the competitive examination for recruitment to the Indian
Railway Service of Engineers. The Federal Public Service Commission
recommended the acceptance of this diploma for the examination in 1937,

GENERAL DISCUSSION OF THE RAILWAY BUDGET FOR 1939-40.

TeE HoxouraBLE THE PRESIDENT : General discussion will now pro-
ceed on the Budget, Part I. I shall not fix any time limit but I shall leave
it to the sound discretion of Honourable Members to occupy only the necessary
time they require. In the course of the afternoon I shall call upon the
Honourable Member for Communiocations to reply to the debate.

THe HoNouraBLE MR. HOSSAIN IMAM {(Bihar and Orissa : Muham
madan) : Mr. President, before I commence my remarks on the Budget,
permit me to congratulate the Honourable the Communications Member on his
translation to a higher sphere, to the Gubernatorial office of Bihar. Although,
Sir, it may be a loss to our Central Legislature, I, as a Bihari, would be a gainer
and my provincial patriotism is stronger than my loyalty to the House. Sir
Guthrie Russell and his staff also deserve Yo be felicitated on their good and
accurate budgetting . In the present unsettled state of affairs itis very rarely
possible to make such an accurate forecast as they have done this time. In
the current year they were out in a very small amount in the net result although
the differences in income and expenditure are slightly larger. While I find
that they have been so good judges of the current year, I doubt if their forecasts
for the coming year would be as accurate as has been the case with the current
year. But they themselves, or at least the Honourable the Communications
Member has hedged in the figures he has given with so many safeguards and
made them dependent on so many factors, that I could not very easily acouse
him or his successor next year if the forecast does not prove to be accurate.

What I find is, that there is a general deterioration in the passenger traffic.
The Honourable the Communications Member and the Chief Commissioner for
Railways bave themselves budgetted for a smaller income from passenger
traffic. In spite of all our efforts, in spite of everything being done, why is
this deterioration taking place ? That ought to be looked into and a real
effort must be made to wean the traffic and to make travel by the railways more
safe. One of the reasons why there is such a feeling is on account of these
accidents. While I am on this subject I should like to give praise where praise
is due. The Honourable the Chief Commissioner drew prominent attention to
the fact that the E. I. R. have in this bad time created arecord. Their income
in the last year was more than _they had ever before earned. While this is
praiseworthy no doubt, it would have given me greater pleasure if I had found
that they had created a record in reducing their expenditure as well. As it is,
their expenditure is a little more than it was in 1927.28. I hope that in the
next year they will work up to that standard and create a double record of
increased income and reduced expenditure. Sir, although the earning of the
E. I. R. in 1927-28 was Rs. 39 lakhs less than this year, yet their contribution
towards profit was Rs. 319 lakhs against Rs. 221 lakhs which they are going
to contribute this year. That shows that in spite of low interest charges they
have not yet worked up to that standard. Those were times of expansion.
1927-28 was one of those years when no one dreamt of there being any reduction
in income or any need for stringency.
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In spite of all efforts, however, expenses are rising up. Had it been an
isolated instance I would not have worried about it, but my trouble is that I
find that with the advent of better times all the railway administrations are
embarking on a policy of * spend all you can’’. They have forgotten all the
lessons, the terrible lessons, of the past, when we squandered something like
Rs. 76 crores out of the depreciation fund, the reserve fund and the withholding
of payments to the Government of India. Sir, 1936-37 was the first year when
we turned the corner, 8o to speak, the first year after six bad years, when the
railways were able to show a little surplus. I do not call it a surplus really.
They were able to repay a part of their dues to the deferred shareholders. We,
the general taxpayers, are the deferred shareholders, only after payment of the
interest to the preference and ordinary shareholders we come into the picture.
In 1936-37 we had the first surplus. Now, I would like to compare the ordinary
working expenses of all the railways for three years, the worst year in which
we had a deficit of Rs. 10 crores, the first year when we turned the corner, and
the coming year. This will tell you and give you a graphic picture of the
mentality of the railway administration. In 1932-33 the ordinary working
expenditure was Rs. 46°88 crores. All these figures are after deducting the
part of the Burma Railways. In order to have a comparable item I have taken
the figures for the Indian Railways minus Burma. In 193233 the expenditure
was Rs. 46°88 crores. In the first good year it mounted up to Rs. 48°18 crores,
or a crore and thirty lakhs more. But that, Sir, is excusable because in the
deficit year we had the cuts in salaries and in 1936-37 there was no cut in
salaries. 8o, in reality, there was practically no increase. This was the first
year when the administration got an inkling that the times had changed, that
they could now go ahead with the same old spirit of carelessness and want of
caution which had characterised the railway in their better days. In the in-
tervening space of two years between 1936-37 and the coming year, the railway
expenses are to increase from Rs. 48° 16 to Rs. 51°67 or Rs. 3-51 crores. Does
that show proper care, in spite of all the paper savings shown by job analysis,
by reductions here and there, by reorganisation, by campaigns, the expenditure
has gone up so much ? Well, it might be asked, how is it possible that the
railways are now able to pay us a better return than they did in 1936-37 if they
have increased their expenditure by Rs. 8°51 crores ? The credit goes mostly
to the Finance Department, because by their wise loan operations, conversions
and transfers—for instance the transfer of all these provident fund monies to
England and to the provinces—we have been able to reduce the interest charges.
The total quantum of interest being paid by the railways has been reduced and
that is primarily responsible for the increase in the payments to the State.
Had there been no reduction under that financial head the railways in the
coming year and the current year would have paid even less than they did in
the year 1936-37. I will give you another illustration to show how the rail-
way administration have behaved. Between the year 1936-37 and 1939-40
the inorease in the grose income is only Rs. 296 lakhs, but the expenditure has
increased by Rs. 351 lakhs ; or I may put it more forcefully that in order to
earn Rs. 26 lakhs less than 1937-38 we have to spend Rs. 131 lakhs more in
1939-40. This is the plain and simple tale of the economy campaign of the
railway administration. Now, S8ir, I will close this on the general budget
feature and I will come to some particular items.

I am glad, Sir, that the railway administrations realised their blunder and
were in an apologetic mood before the Railway Finance Committee when the
matter of placing a contract fo1 6,000 wagons came up there. That was a great:
scandal and I am glad it happened before our present Communications Member °
took charge. When the Legislature was in session the contract was placed
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without consulting the Railway Finance Committee which could have been
consulted on a day’s notice. They have now given an undertaking that they
will not repeat this sort of thing in future. But, Sir, I have referred to this
cage simply because an excuse has heen made, that on account of the Wedgwood
Committee’s Report, that there should be lighter loads and quicker tragsit of
goods trains, they have to spend something more on coal, and operating charges
have increased on that account. My personal experience of the last eight
years has been that the Government or the administrators are always ready to
take up those recommendations or to excuse greater expenditure on the plea
that such and such a recommendation has been made by a committee of in-
quiry ; but where it concerns the reduction of expenses they really ignore them
and they do not give any oredit for the reductions that are effected thereby.
In this question of quicker transit a necessary corollary was that there should
be greater and more intensive use of wagons, that the wagon mileage should
increase and thereby the number of wagons required to move a given traffic
would be lesser than it is at the present moment when the turn round is more
delayed. But they cannot take credit for that because they have already
embarked on a policy of expansion. The order for these wagons went without
consulting the Wedgwood Committee and without waiting to know their
recommendations. That the railway administration have embarked on the
policy of spend-all-you-can is further ilustrated and forcefully brought to
our notice by the Memorandum which has been submitted by the Railway
Board. Whereas our capital expenditure in 1937-388 is Rs. 51 lakhs, in the
coming year we are going to spend Rs. 475 lakhs from capital. I wonder how
the Finance Department has sanctioned this expenditure when the Honourable
Sir James Grigg had on many occasions forcibly adumbrated the principle that
only such assets should be financed from capital which are sure to make a
return not only of interest but of sinking fund payments——

Tas HoNouraBLe THE PRESIDENT : Perhaps they are unavoidable.

Tae HoNouraBLE Mr. HOSSAIN IMAM : It could have been met from
the depreciation fund, from the revenue account. My contention is, that you
cannot embark on capital expenditure without a full assurance that it will
earn interest. I have also many times asked Government not to embark on
capital expenditure without taking into full account all the aspects of it, but the
present method is that in order to show a smaller expenditure from depreciation
fund they charge the things to capital because the wrong system has been
adopted that you do not replace a stock from depreciation fund by a similar
stock, but the system is that if an asset is an improvement the part that in-
volves the improvement is charged to capital. We had a great disoussion on
this subject year before last if I remember rightly and our Honourable friend
Mr. Parker had taken Sir Guthrie Russell severely to task for his wrong method
of debiting the depreciation fund more than there should be, while I was saying
that the depreciation fund. is not debited with enough. Then, there is another
thing, Sir, which also shows the irresponsible attitude of our railway adminis-
tration. I refer, Sir, to the fact that our expenses in England are mounting
up. I was surprised to read in the papers the proceedings of the other House
that a huge order for rails has been placed in England. I do not know how far
that is correot, but I did not get time enough, I will frankly admit, to study
all the budget papers which have been placed before us. But if that thing is
correct, a crore has been spent on purchasing rails from England while Tatas
are here and have been starved of orders, it speaks very ill of the care which
the railway administration have taken of Indian industries. The expenses in
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England between 1937-38 and 1939-40 have gone up by about 40 per cent.,.
while Indian expenditure has gone up by about 15 or 16 per cent. That also:
shows the irresponsible manner in which money is being spent. :

Now, Sir, I should like to ask for information from the Communiocations.
Member on a subject. which has been troubling us for some time past. I hear
that the loans taken from the depreciation fund are not to be repaid. They
are to be written off. I would like to know how it would affect the individual
railway accounts. The railway account shows that the amount standing at
the credit of the depreciation fund ought to be Rs. 49 crores, whereas the real
balance in hand is only Rs. 19 crores. That means that there is a deficit of
Rs. 30 crores representing loans given to the railways to make the two ends
meet in the lean years. Now. is it proposed that a rule of thumb method will be
adopted and all the balance would be scaled down in the same proportion as
the total is reduced ? If that is done, Sir, there will be great injustice. There
are railways who have had the greatest present from depreciation fund made
to them. The Burma Railways was one of them and we have the B. N. R.
which in spite of a loss of Rs. 17-18 crores in the whole period since it has been
under the Separation Convention, in no year has it been able to give a positive
balance. Every year it had a minus balance. With a minus balance of Rs. 17
crores and 18 lakhs it has got to its credit in the depreciation fund Rs. 6 crores
and 48 lakhs. In the case of the Burma Railways, Sir, we were made to pay"
through the nose merely because a wrong method of accounting has been
adopted by the railway administration. The depreciation fund contribution
can only be met out of existing funds, not out of non-existing funds. When
a railway is running at a loss how can it make provision unless it increases the
capital at charge ? That is the only method. The only thing to sanctify the
present attitude in which the depreciation fund is charged before interest is
that it has been the practice of the Government of India for the years past.
But times were different then. You were always having surpluses so it did
not matter whether you made the deduction before interest or after payment of
interest. You had funds enough in your hands. But now the funds have
ceased to exist. For instance, look at the N. W. R. It has a balance of
Rs. 11-35 crores in the depreciation fund although its composite profit and
loss account shows that it has only earned Rs. 2 crores and 79 lakhs in the-
period of 12 years. Now, why is this wrong method adopted ? I am prepared
to abide by the decision of any eminent financial and accounts authority, if’
the Government would like to refer the matter, whether this method is correct
ornot. In the future, when we have to purchase the B. N. R., we will be asked
to pay for this non-existent depreciation fund—and that is the reason why I
object to this method of accounting—as we have been made to pay for the
Burma Railways.

Now, Sir, I come to the amenities for passengers and on that I shall close.
I am glad, Sir, from the perusal of this Explanatory Memorandum, to find that
something is being done for amenities for passengers but I regret, Sir, that,
In spite of my protest year in and year out, that the E. I. R. is earning a surplus
and therefore we the users of that Railway are entitled to greater amenities
than is given to others, we find, Sir, that the B. N. R. has got a long list of
amenities but the poor E. I. R. is starved in order to pay for the misdeeds
of others. Misdeeds, because to make both ends meect and balance their
budget we are made to pay for these things. The total number of amenities
given to the B. N. R. comes to 2,244 while the E. I. R. has only 515. (4n
Honourable Member : “‘ My complaint is, that the B. N. R. is not sufficiently
provided.”) Our trouble is, that the B. N. R. has never been run as a commer-
cial concern. It shows a loss of Rs. 17 crores and yet expenditure on amenities:
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is greater on that railway than on the one railway which ought to give most,
because it is able to finance them from its revenue account. If there is a sur-
plus, Sir, these are public utility services, and those who are served by that
railway are entitled to get part of that surplus paid back to them through
greater facilities. I have also learned, Sir, that in the E. I. R. there has been a
reduction in the upper class accommodation. Sir, I have found that Company-
managed railways are more mindful of the amenities to passengers than the
State-owned railways. As a particular instance, Sir, I would tell the House
that on the B. B. & C. I. R., even in the second class pull-out berths are provided
80 that you get a broader berth. But the E. I. R. cannot offer it because it
has been able to earn better money than any other railway in the past years.
And that is your defence, that you cannot spend anything on the amenities to
passengers because we are able to pay fully, we have already paid many times
-over for the amenities which we are demanding now.

Sir, the third class and inter-class lavatories are sinks of iniquity. They
‘do not regard these men as human beings. There is no separate lota tap.
They have got one tap which as soon as you move makes your legs dirty. Water
falls from a height of about two feet all round the compartment with the result
‘that no one can stand in it and there is no room where you can fly. Either
you take water and make yourself dirty or you go without water. That is
the sort of thing that the railway administration has provided for us. And

it would involve no great expenditure to put things right. An expenditure
of Rs. 5 lakhs would suffice. .

The Honourable the Chief Commissioner in his speech stated in paragraph
11 that broader seats are being given. I witnessed, Sir, a compartment, I will
.give the number, on the E. L. R., carriage No. 3699, an inter class compartment
which had all the modern improvements but which the seats had been actually
Teduced. The wooden seat is quite broad enough but the cover on it is only
about 14 inches. Is this the manner in which you ought to behave towards
_your customers ? Is this the way in which you can get a bigger income from
the passenger traffic? Your income from the upper class passengers is very
-small. The greater part of your income comes from the third class and yet
you neglect them so much, and then you complain that the motors are taking
away the traffic. What else can they do ! You do not treat your passengers
fairly. You do not regard them as human beings. The recommendation
-of the Wedgwood Committee was that the first class should be abolished.
"The railway administration have not found it possible to accept that recom-
mendation. Nevertheless the fact is undeniable that first class travel has
become much reduced. The number of people travelling first class is less than
‘it was before. Now, second class accommodation has not been increased,
neither has inter class accommodation been increased in any of the railways.
If you look at the figures, you will find that the public are using inter class
‘more than in 1931-32 or even 1928-29. Yet you do not make provision for
greater accommodation on the plea that you have a certain system from of old.
Years ago you had.a system by which we used to have one full bogie of first
‘class and one bogie second class and a bogie of inter class. This was in the
days gone by. That system still continues. In the important trains you have
this arrangement in spite of the fact that if you take a census you will find that
most of the first class compartments are carried empty. Only one or two
Passengers travel in it yet we have a bogie. By a bogie, I mean two compart-
ments in one bogie and two compartments in another bogie are first class.
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Can anything be more rotten than this ¢ The keynote of the railway adminis-
tration should be greater amenities to passengers, more economy in adminis-
tration and a better and quicker transit for goods. With these three things,
I am sure the railways would be able to capture their former trade and would
be able to give us as good contributions as they have been doing in the years
past. .

Tag HoNoUrABLE Rar Bamapur SRI NARAIN MAHTHA (Bihar:
Non-Muhammadan) : May I, 8ir, with your permission, also begin by offering
my congratulations and welcome, as a Bihari, to the Honourable Member for
Communications—the Honourable Sir Thomas Stewart—whose appointment
as Governor of Bihar has been announced.

With regard to the Budget presented tio us, the Honourable Mr. Hossain
Imam who has just spoken seemed to be against all now expenditure but I
feel that it would be wrong to stop all new expenditure, I certainly agree that
such expenditure should be judiciously chosen, and I feel I should offer my
thanks to the railway authorities for undertaking at least two of the new
schemes, viz., the remodelling of the Patna Junction station goods yard at a
cost of Rs. 2]akhs on the E. I. R., and similar remodelling of the Muzaffarpur
railway station on the B. & N. W. R. at a cost of Rs. 1 lakh. I assure
the railway authoritios that both these projects are important ones and
will go a long way to relieve congestion at these two stations, which is every
day increasing, on account of the growing industries of the province.

My criticism of the Budget, generally, is that it lacks in vision. In other
words, the Budget is not such as a progressive Indian nationalist would frame
it. Welook on the railways as a great national asset, a great national concern,
and a great national industry. This is, Sir, the angle of our vision. We,
therefore, think that in order that the railways may be run to the best benefit
of the country as a whole, they must be made to make the best use of Indian
talent and Indian resources. We also contend that if for the time being such
talent or resources are found deficient, or wanting, the railways must help to
create and develop them. The Chief Commissioner for Railways in presenting
the Railway Budget for 1939-40 to this Council took a good deal of credit for
the removal of restrictions on the B. B. & C. I. R. workshop in the matter
of construction of locomotives for other railways. While I should like to thank
him for this small mercy, I would like to tell him frankly that what he has done
hardly touches the fringe of the vast problem of providing all the locomotives
and boilers, required by Indian railways, of Indian manufacture. The Indian
railways are at present being made to support foreign industry although it “is
easily possible to run even strictly on commercial lines two or three workshops
in this country to cater to the needs of Indian railways, whose annual require-
ments are vast—I should think several hundreds of locomotives and boilers a
year. The benefit of such an undertaking is bound to be great both to the -
ruilways and the country as a whole. Indian commodities would find a ready
market, Indian workmen would find employment, Indian talent would find an
avenue, and what is most im ant of all is that Indian monéy would find &
circulation in India instead of being drained out abroad. The country does feel
very strongly on this point, but unhappily, the Government of India and the
railway authorities continue to be callous and unresponsive. Our criticism
against the Budget is not against its form or its figures—they are perhaps
meticulously correct—but against the outlook which, if not anti-Indian, is
certainly un-Indian. Government have failed to take a broad view of the
whole question, viz., the inter-relation of railways to Indian life and the eco-
nomics of this country. I should like the Government Member or the Chief
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Commissioner for Railways to make a clear statement here today as to what is
the policy of Government in this regard. We are rather impatient on this
-question and should like to be told what impediments there are to initiating
and working on a self-supporting policy, a policg that will besides satisfying
the needs of the railways, side by side lead to the industrial and economic
prosperity of the country. I have no hesitation in further assuring Govern-
ment that they will have our full support, in fact, the support of every section
of the Indian community even if they find that during initial years they have
to inour some financial losses on this big venture, because we all feel that the
ultimate benefit of such a policy to the country would be incalculable ——

Tar HonouraBreE THE PRESIDENT: What about the Honourable
Mr. Hossain Imam ? He has just been finding fault with Government for
‘having spent more money this year.

Tes HoNouraBLe Rar Bamapuge SRI NARAIN MAHTHA : I do not
.subscribe to that.

Tre HoxourasrLE Mr. HOSSAIN IMAM: Spent more money from
soapital, .

THE HoNounaBLR Ral BARADUR SRI NARAIN MAHTHA : Sir, I am .
dealing with the policy of manufacturing things in India which are required
for railways and which I hold will be to the benefit of the railways themselves.
Even apart from these nationalistic considerations, it seems to me more or less
surprising that, if for nothing else, at least in consideration of the danger and
dislocation that may follow in the event of a war, Government should not
think of manufacturing all locomotives and boilers here in this country which
is 80 vast and resourceful in men and minerals as to be able to supply these to
half the world.

Certainly, the second question of most vital importance from the point
of view of the national life of this country is Indianisation of the railway
services. There has been continued agitation in the country ; there has been
a continuous cry in the Legislatures, but Government have crept most un-
willingly at a snail’s pace towards Indianisation of the services. Even today
the percentage of non-Indians in the gazetted ranks is about 47 per cent. in
the State-managed railways and about 55 per cent. in the Company-managed
railways. Perhaps, Government will say that they have during all these years
improved the percentage in favour of Indians by about 25 per cent. This,
however, is an utterly worthless explanation and does not meet our point at
all. We do not crave for concessions. We want the services to be completely
Indianised from top to bottom. It is too late in the day to ask us to strengthen
our case by arguments or to establish our right to hold posts that are created in
this country and for which we pay. Some of the superior posts have always
been the monopoly of Europeans. If Government want the goodwill of India
they must give them their rightful place in their own country. At the pace
Indianisation has gone on, I think it will take half a century more to achieve a
full measure of Indianisation. This is an impossible proposition and so long
as reluctance on the part of Government continues in this respect the
bona fides of railway administration being carried on genuinely for the benefit
of this country cannot be established. The Company-managed railways,
who were eulogised by the Honourable Mr. Hossain f)r:a.m for their amenities
to passengers, are even worse sinners in this respect. The percentage of non-
Indians employed in Company-managed railways is even higher than the

.
{ .
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peroentage in State-managed railways. This is an-additional ocondemnation
of Company management. I should recommend a wholesale management by
the 8tate and the buying out of all railways in the country, but at the present
juncture one is very uncertain of the coming position. The Central Legislature
will have far lesser control over the railways if and when Federation is introduc-
ed, than what it has today and the interests of India and Indians, if it suits the
purpose of our foreign rulers, may suffer all the more. Anyway, I would like
to make it clear that I do not see how railway admiristration can be appreciated
or called satisfactory by Indians so long as their own claims are flouted in their
own home and foreign exploitation goes on at their expense.

‘While I am not prepared to say that nothing has been done to improve
the lot of the third class passenger, I would as a healthy reminder like to say
that, even today the overcrowding in third class carriages is appalling and
their condition insanitary. The provision of waiting sheds for third class
passengers is also inadequate. I need not go into figures to show the earning
of the railways from third class passengers in order to prove their claim to better
treatment than is their lot at present. These figures have often been quoted
and it is proved that the third class passenger is the railways’ best customer.
The earnings from third class passengers are about 27 to 35 times more than the
earnings from any other class of passengers and certainly a great deal more
must be done to see that they get better creature comforts. It is really shame-
ful that quite a considerable percentage of third class carriages have no latrines.
The percentage is perhaps highest on the B.& N. W. R. and the R. & K. R. -
This is a terrible state of things which could be called almost barbarous. It is
inconceivable why this state of things cannot be remedied if the Government
of India brought pressure on the.companies to do so. ‘

There has been & long standing demand for fans in third class compart.
ments. The initial cost was once mentioned to be Rs. 2 crores. If it is folt
that all this money cannot be found in a single year, there is no harm in making
a beginning now and completing the work in the course of several years. I
need not em phasise to the Members of this House what a fan means in summer
on the plains and what it should mean in a crowded third class compartment
on & hot day. I can assure Government that they would be ingratiating
themselves very considerably in the goodwill of the travelling public if they
made a beginning in this direction.

Just a word, Sir, about rail-road competition. The competition is in-
creasing from day to day and would continue to do so unless concerted efforts
are made to make the two systems complementary instead of competitive.
8o long, goods traffic has mainly emerged from and conveyed to the seaports of
India, and surely and easily, the railways were able to monopolise this traffic.
But India is now entering upon a new phase of economic development. The
industries of the country are developing and goods traffic is taking a different
turn. From areas of raw production it is moving to the places of manufacture
and from there to the centres of distribution and consumption. The railways
must decide to play their rightful part in developing the industries of the
country if they are to get their due share of the goods traffic. The railway
authorities must look at the problem from this point of view and regulate their
affairs accordingly. Similarly, must the road passenger traffic be so regulated
a8 to feed the railways. I can only state the broad outlines on which the rail-
road competition can be eased to the benefit of the railways, the trade of the
oountry, and the travelling public.

It is not possible these days, Sir, to talk about the railways in India and
not to mention the horror and loss of confidepon that have overtaken the
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travelling public in general, on account of the re railway aocidents or
disasters, during recent months and in such quick succession. The railways
are a very important source of revenue and it is essential that publio confidence
is kept up in the efficiency and carefulness of their working. When an accident
occurs the theory that is readily propounded is sabotage. Perhaps it may be
true in many oases, in spite of its having been discredited when an inquiry
was held after the Rihta disaster. Nothing can shake public confidence more
quickly than the horror of death and disaster and the suspicion that they may
have been caused by negligence. It is always profitable to disprove wild
theories and the reluctance of Government to appoint an impartial tribunal
to hold an inquiry does not improve their position in the public eye. Govern-
ment may sometimes feel that in their view no inquiry is necessary. I submit
that particularly in such cases the result of an impartial inquiry which most
certainly would uphold the right theory would have the effect of restoring
public confidence. We do not yet know what Government have decided with
regard to- the recent Hazaribagh disaster. (Several Homowrable Members :
“ They have promised an inquiry.”) I am vcry glad, Sir. My last information
was that the Government Inspector had made an inquiry and reported advo-
cating the theory of sabotage. Now that an enquiry has been ordered I would
not like to prejudice the issue by making any further remarks except that
if his theory is proved by means of this inquiry it will really lead to the re-
establishment of public confidence.

With these words, Sir, I conolude my remarks.

TaE HoNOURABLE PanpiT HIRDAY NATH KUNZRU (United Pro-
vinces Northern : Non-Muhammadan): Let me begin like my predecessors
by congratulating my Honourable friend the Communications Member on
his appointment as Governor of RPihar. Let me also congratulate him on the
surplus budget that he has been able to present. The amount of the surplus
i8 not so great as to give us much satisfaction, but a more pleasing feature of
his statement is the forward looking view that it represents, both in regard to
the utilisation of Indian materials and amenities for third class passengers.
The statement made both by him and the Chief Commissioner for Railways
show that a more liberal outlook has been adopted by Government than
was previously the case. PRut I feel all the same, Sir, that there is still
need for keeping comsiderable control over expenditure. It is a matter for
satisfaction that the railways have at last turned the corner and that they are
able again to contribute to the general revenues. But taken as a whole I do
not think the position is such as to enable us to look upon it with equanimity.
In this connection I should like to draw attention to a remark made on page 25
of the Report of the Railway Board on Indian Railways for the year 1937-38.
After giving a. table showing the losses and gains on the different railways,
the Railway Board say :

¢‘ The only railways which show a loss during 1937-38 are the A, B. R. and E. B.R.,

the B. N. R., the N. W. R. (strategic section) and the M. & 8. M. R "',
Now, the table deals with about 10 State-managed and Company-managed
railways. Of these five show a loss, and yet the Railway Board are so satisfied
with the result that they say that there are only five railways which show a loss
during the year 1937-38.

Sir, if you look at the table given in paragraph 25 you find that the
only railways that contribute in a substantial degree to our revenues are
the E.I.R., the B.B. & C.I.R. and the N. W.R. (Commercial). We do
not know where we would be but for these railways. I cannot therefore

‘.
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understand the complacency with which the Railway Board make the remark
in their Report for 1937-38 that there are only five railways which are being
run at a loss. I recognise that one of these, the N. W. R. (Strategic), cannot
be paying. But what about the remaining four railways ? Let me first take
the B. N. R. This Railway has been showing a loss consistently since 1924.25.
I drew attention to this fact last year and I should like to know what steps are
being taken by Government in order to improve the state of things on this
Railway ? If the losses on it wero due merely to economic depression, there
would be some hope that with the return of better times we would be able to
get a substantial revenuc from it. But, as I have already stated, this Railway
has never paid its way. But there is another and very disquieting circum-
stance connected with it. I shall compare the expenditure propos:d in the
Budget for 1939-40 with that incurred in 1929-30. Now, I am taking
the last year in which our railways made a contribution to tho general
revenues though after drawing to a certain extent on the Depreciation fund.
I am speaking only about the working expenses. The working expenses
of the B. N. R. in 1929-30 were about Rs. 551 lakhs ; the budget estimate for
1939-40 is Rs. 593 lakhs. That is, there is an increase of nearly Rs. 42 lakhs,
Now, let us look at its receipts. Its receipts were Rs. 931 lakhs in 1929-30
and the budget estimate for the coming year is Rs. 978 lakhs. That is, the
receipts are expected to be more by about Rs. 47 lakhs. Does not this show
that practically the entire amount of additional receipts has been swallowed
up by increased expenditure ?

Now, Sir, take another Railway, the A.B.R., which too has been a
losing concern since 1924-25. Its expenditure’in 1929-30 was about
Rs. 113 lakhs. The estimate for 1939-40 is about Rs. 119 lakhs;
thatis about Rs.6 lakhs more. Yet the revenue has fallen- from Rs. 205
lakhs in 1929.30 to Rs. 186 lakhs in 1939-40. There are two other
Railways which deserve attention in this connection. They are the E. B. R.
and the M. & S. M.R. The E. B. R. has been losing since 1930-31, that is,
since the depression set in and the M. & S. M. R. has been losing since 1932-33.
Now, here again you find the same thing. Comparing the working expenses
of the E. B. R. in 1929-30 with those estimated for 1939-40 you see
that they have risen from about Rs. 384 lakhs to Rs. 402 lakhs but
the revenue has fallen from Rs. 673 lakhs to Rs. 585 lakhs, that is by
nearly a orore. Take again the M. & 8. M. R. Here, comparing
1929-30 with 1939-40 there is practically no increase in expenditure, but
we find that the revenue has fallen from Rs. 9 crores to about Rs. 7 crores,
that is, roughly speaking, by Rs. 2 crores. Now, it seems to me, Sir, that these
figures disclose a state of things which is exceedingly disquieting. I know that
the Wedgwood Inquiry Committee had all these es before it, yet that
does not serve to allay our anxiety when we find that notwithstanding
falling revenues the expenditure on these lines is increasing practically year
after year. As regards the B. N. R., I should like to point out taking only the
years 1937-38 and the subsequent years that while the loss incurred on it in
1937-38 was about Rs. 56 lakhs according to the revised estimates for 1938-39

it is expected to be Rs. 1 orore in the current year. Next year again it is expected
to be about Rs. 61 lakhs. .

When you come to consider the causes of these deficits I think
you will find that the main categories under the head working expenses
which require attention are the maintenance of carriage and wagon
stock and the expenses of the traffic department. If you look at the detailed
figures given in Part II of the Report of the Railway Board, it seems that the
percentage of the expenses of maintenance of carriage and wagon stock to the
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entire working expenses is highest in the case of the B. N. R. Similarly, if you
take the same ratio for the traffic department it is highest in the case of the
E. B. R. These figures, roughly speaking, seem to indicate to a layman that
even those lines that are not paying are trying to maintain the same costly
standard of administration that is in force on the other railways. Sir, this
again is snother point which is sufficiently important to warrant the attention
of the Railway Member. There may be some explanation for the excessive
expenditure under the categories that I have mentioned. If so, I have no

doubt that either the Communications Member or the Chief Commissioner for
Railways will be able to supply it.

Now, Sir, I shall come to another point which has been mentioned by the
Honourable the Communications Member in his Budget speech. He tells us
that in order to implement the recommendations of the Wedgwood Inquiry
Committee for strengthening the-commercial side of the railway administra-
tion, the Railway Board have sanctioned the creation of ten posts in order to
expand railway activities in regard to publicity, commeroial research and
direct commercial working. He also tells us that the Railway Board have sanc-
tioned the creation of a separate commercial department, as a temporary
measure for two years in the first instance, on the A. B. R. Now, the first
question I should like to ask in this connection is whether these matters were
placed before the Standing Finance' Committee on Railways? I have looked
up the proceedings of the Finance Committee both for the years 1937-38 and
1938-39 but I find no mention of these items in any of these proceedings.
There is only one item with regard to the creation of an additional post in the
traffic and commercial department and it relates to the E. B. R. It is possible
that the proposals were placed piecemeal before the Standing Finance Commit-
tee but, even after a detailed scrutiny of the memoranda placed before
the Standing Finance Committee for Railways for the two years that I
have mentioned, I have found no reference to the creation of the ten posta re-
ferred to by our Honourable friend Sir Thomas Stewart in his Budget speech.
Sir, this is a matter of considerable importance and I should like to know, if
what T am saying is correct, why it is that such an important matter was
not placed before the Standing Committee ¢ The Wedgwood Committee may
have made recommendations for strengthening the commercial side of railway
administrations but when additional expenditure on even small items is included
among the subjects for which the sanction of the Standing Finance Committee
is sought, how was it that so important a matter was not placed before it ?
Perhaps the explanation is that these posts are being created in order to replace
some posts that have been abolished. If it is so, that ought to have been
stated here. But even if that is so, I should like to know what arrange-
ment Government contemplate for recruitment to these posts %
When the recommendations of the Wedgwood Inquiry Committee were con-
sidered by the Assembly and the Council of State, we were assured not merely
that no recruitment for the posts of which I am speaking would be made outside
the country but that, as far as possible, Indians would be appointed to them.

The Honourable Sir Sultan Ahmed, speaking in the Council of State in Septem-
ber, 1937, said :

* I am thinking of those recommendations which they have made, for instance, in the
commercial depariment, the technical and supervisory department, liaison officer, and so
on, I am thinking of these recommendations and I submit that the views of the Government
of India are perfectly clear. Indians must be found and if Indians are available there is
no good thinking of anybody from ocutside *'.
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I should like to know whether the assurance given by S8ir Sultan Ahmed
in 1937 is going to be implemented in connection with the filling up of the posts
which are now being created ?

Now, Sir, I shall take the opportunity of drawing the attention of the
Railway Board to a matter which I brought to their notice last year also.
That concerns the purchase of stores by the State-managed and Company-
managed railways. I drew attention last year to the fact that, while the State-
managed railways were purchasing stores worth Rs. 3 1/3rd crores through the
Indian Stores Department, the Company-managed railways had utilised this
Department only for the purchase of stores worth about Rs. 28 lakhs. The
figures for 1937-38 are even more disquieting. The figures for 1936-37 at any
rate gave the hope that as the record for Company-managed railways was
better than for any of the previous years their policy in this matter was
undergoing a distinct change for the better and that in future they would make
increasing use of the services of the Stores Department. Yet in the year
1937.38 I find that the Company-managed railways have purchased stores
worth about Rs. 8 lakhs only through the Indian Stores Department. It is
not that the total value of the stores purchased by them has fallen since the year
1936-37. No, it has increased by nearly two-thirds of a crore. Yet, for some
reason that has not been explained in the Report of the Railway Board, the
Company-managed railways disregarding the view of the Wedgwood
Committee have practically ignored the Indian Stores Department
entirely. Another thing, Sir, to which I should like to draw attention in
this connection is the purchase of stores of Indian manufacture or indigenous
origin. If we compare the figures for 1937-38 with those for 1931-32,
we find that there is no increase in the quantity of indigenous goods purchased
by the railways. It is true that the total value of the stores purchased by the
State-managed railways and the Company-managed railways taken together
has fallen by about a crore during this interval. But, even so, I should have
thought that, the policy of buying the articles manufactured in India having
been accepted, it would be possible during these six or seven years to show
that at the end of the period the quantity of indigenous articles purchased was
much more than at its commencement. But I do not find that any
progress has been made in this connection. The Report of the Railway
Board states (pages 78 and 79) a number of articles that would be
purchased in future through the agency of the Indian Stores Department.
My Honourable friend the Communications Member also draws our at-
tention to the desire of the Railway Board to make increasing use of indigenous
materials. Yet, the figures that I have placed before the House tell a different
tale. This is again an important matter that requires explanation. We bring
it year after year before the House, but the spokesman for Government fails
to give any adequate reply on the subject merely on the plea that the number of
points raised is so large that it is impossible to deal with them all individually.

Lastly, Sir, I should like to say a word about third class travel and racial
discrimination in the subordinate services.

Tae HoNouraBLE THE PRESIDENT : Please be brief. You have al-
ready taken much time.

Tar HonouraBLE Paxprr HIRDAY NATH KUNZRU: I must con-
gratulate the Railway Board on the increasing regard it is showing for the con-
venience of third class passengers. The manner in which the third class
traffic was handled at Hardwar was deserving of all praise. Both the Mela
Officer and the Assistant Mela Officer performed their duties to the entire satis-
faction of the public. Yet, two cardinal factors must be borne in mind in connec-
tion with third class traffic. One is that educated people are increasingly travel-
ling third class, and the other is the road motor competition. The railways
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are alive to the importance of the second factor, but I doubt whether they
have sufficiently considered the importance of the first point. In my opinion,
the main improvements to which their attention ought to be drawn concern
partly the railway carriages and partly the accommodation provided for third
class passengers at the railway stations. [ know that the railway authorities are
trying to provide carriages of a more modern type. But I wish that progress
in this matter were quicker than it has been in the past. The main matters that
require attention in this connection are the provision of broader seats, cushions
for the seats, better lighting arrangements and better latrines., There
is none of these points which has not been considered by the Railway
Board over and over again, but when one reads the Report of the Railway
Board, one feels, notwithstanding the money that is being spent on the
provision of amenities for third class passengers, that progress is dis-
appointingly slow. As regards waiting halls, it ought to be borne in mind that
they ought to be of a better character than are usually at most of the
stations. You cannot expect all passengers to sit down on the floor. T know
that benches have been provided in some of the waiting rooms, but I believe
that more attention should be paid to this matter than has been done so far.
Latrine accommodation also requires much more attention than it has received
in the past. These are the main points in connection with third class
travelling which I venture to impress on the attention of my Honourable friend
the Chief Commissioner for Railways.

As regards the discrimination in the subordinate services, I drew attention
to this matter last year and I am sorry to say that no improvement is yet visible.
The Locomotive and Carriage and Wagon Departments, at any rate on the
E.I. R., continue to be the monopoly of the Anglo-Indian community. During
1937-38 and 1938-39, all the promotions made from the supervisory grades
have gone to the Anglo-Indian community and preference has been given to it
even in connection with direct reoruitment. Apart from this, I understand
that a change has been made in the matter of recruitment of permanent way
inspectors and other officers of a similar category belonging to the Subordinate
Engineering Department. Formerly, apprentices were chosen and were given
a fairly long training. Now, I understand that candidates are being directly
recruited, that they are mostly without engineering qualifications and that
they largely belong to the Anglo-Indian community. Sir, if this is a fact, it
adds to our grievances. One hopes, Sir, that when these matters are placed
before the railway authorities, redress would be speedily secured. I find how-
ever that although they have been repeatedly brought to the notice of the
Government both in this House and in the other, hardly anything has been
done to remove the serious disadvantages under which Indians are labouring.
I hope neither my Honourable friend nor the Communications Member will fail
to give an adequate reply on this subject. We know that the policy pursued
in the past is to a certain extent responsible for the present state of things,
but we would like to be assured that this policy is being changed and that in
course of time it will produce the result that we all desire.

THE HoNOURABLE SIR A. P. PATRO (Nominated Non-Official) : Sir,
it is very difficult to avoid the repetition of arguments, allegations and com-
plaints during the general discussion of the Pudget. Nevertheless there are
some points to which I wish to draw attention in the speeches made by Honour-
able Members. It is no doubt a carrying-on budget, but a budget which was pre-
pared with great care and caution in view of the uncertainty of conditions in
India and outside. I wish it might be possible for the Honourable Member
here and in the other House to make the Railway Budget more intelligible

.
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to the layman and to the uninitiated. In view of the vast field that they
have to cover and the technical subjects which they have to deal with it is no
doubt very difficult for them to make that possible in a speech before the
House. Sir, railway administration is a hard and exciting business. It is-
hard because it has to cover a vast field of revenue and expenditure amounting
to several crores has to be explained. It is exciting because there are various
complaints, not only from one province but from all provinces about the effi-
ciency of the services rendered. Therefore, it is not a very exacting business to
meet all these demands. But there is one feature which I would commend to
the House. It is the Explanatory Memorandum circulated to us. This
memorandum is practically a summary of the annual reports of the Railway
Board. These statements could be more simple and more intelligible to the
lay public. The two bulky volumes cannot be easily read ; it was suggested
by the Railway Inquiry Committee in its Report, these things could be made
into a popular handbook so that information may be available to the public
and the various criticisms that we have listened to here could be easily explain-
ed. The dry statistics and tables covering several pages do not interest the
ordinary reader. If today the railway administration is not popular, it is
because they do not furnish explanations or information in a handy form so that
ordinary people may be capable of judging whether the railway administration
is properly worked or not. The suggestion I would make, which is supported
by the Railway Committee, is that a popular edition like that of the London
Transport Board should be furnished for the information of the public. I
wonder why that has not been done with a view to popularising the railway
administration ? I hope it will be done now. A memorandum of that kind
prepared from these two bulky reports would be much more effective and
useful to furnish information to the public.

Sir, it is very satisfactory to note that we have had prosperous budgets
during the last two years under the regime of our Commerce Member and it
may bo hoped that we have passed through the period of lean years and
entered upon a prosperous era. But there is one feature of this prosperity
which requires to be analysed, namely, that for the last few years railway ad-
ministration has been dependent upon the depreciation fund. Secondly, there
is the Government Resolution, supported by the other House, that railways
need not contribute for the time being to the general funds. These two no
doubt have helped to tide over the difficulties and also explain the surplus
that the railway administration now contributes to the general funds. The
borrowings from the depreciation fund amount to about Rs. 30 crores, out of
which it is proposed that we should repay this year to the extent of about
Rs. 6} crores. The Memorandum states :

‘“ At the end of 1938.39 the liabilities of railways to be met in subsequent years will
amount to about Rs. 65 crores, of which about Rs. 30-29 crores is the amount borrowed
from the depreciation fund to meet deficits and Rs. 34-70 crores represents the contri-
bution due to general revenues but unpaid from 1931-32 to 193839 .

This latter, however, is in accordance with the decision of the Government
and the Legislature and railway revenues should not be called upon to meet
the liabilities for the present. In accordance with this decision they expected
& surplus of Rs. 2 crores this year will be paid to the central revenues. There-
fore, we have to see how far this policy is in accord with the resolution of Govern-
ment that the depreciation fund need not be repaid in preference to the general
revenues seems to require explanation. The net appropriation to the deprecia-
tion fund during 1939-40 will be, as I have said, Rs. 6} crores. One satis-
factory feature of the working of the railway administration is the net dividend
that is payable on the capital investment. Compared with the railways in
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other countries we have no reason to be dissatisfied with the dividends that:
would be available for the deferred shareholders, as my friend has put it, that
is, to the taxpayers. The return varies according to the report between 3 to 4
per cent. The railways in other countries also similarly contribute a dividend
of 2 to 34 per cent. Therefore, on the whole, the earnings of the railways, so
far as dividends are concerned, seem to be very satisfactorv. But the real test
of the railway earnings and the railway administration lies in carrying out the
recommendations of Sir Otto Neimeyer’s recommendations. His recommenda-
tions were that there should be greater co-ordination between the railways and
the other transport authorities which would result in a reduction of expendi-
ture in many ways. We all know as practical business men that expenditure
on railways cannot be cut down below a certain sum. It is very necessary to
discuss economies in working, but at the same time we must remember that in:
order to get a proper return on our capital the expenditure cannot be cut down.
below a certain point. The recommendation of Sir Otto Neimeyer should be
attended to and we have to see whether the two tests that have been provided:
for by him are carried out in practice. The first is about revision of expendi-
ture. We find from the Explanatory Memorandum that there has no doubt.
been revision of expenditure and we also find that recent legislation also would
enable the railways to be able to regulate the co-ordination that is so much
emphasised by Sir Otto Neimeyer. 1If these two things are carried out effec-
tively, surely the net balance should be available for general funds, so that the
central fund may contribute to the provinces. If the operating charges are
high—no doubt they are high in many respects—there must be corresponding
benefit to the people and therefore we have to see, according to him, whether
it is justifiable expenditure ; if not, he said, there must be revision of expendi-
ture corresponding to the benefit of the people. Now, there is one other point
which 1 wish to place before the House in connection with the Budget. The
sFeech of the Honourable Member in introducing the Budget has not made
clear one point which was raised by the Railway Inquiry Committee Report,.
namely, what place the Railway Authority, the Federal Authority would take,
and what connection there would be between the Railway Authority and the
Railway Board. The question was raised there and discussed in detail by the
Railway Inquiry Committee and no reference has been made to it inthe
speeches. I would like to know whether in view of the preparations that are
being made all round the Governmont have come to any decision in the matter
and what is their policy in regard to that Railway Authority ¢ The second point
that I would like to make in another connection iz about traffic facilities. It
has been dealt with in this Memorandum. Various provisions have been
made for traffic facilities and for amenities. But there is one point in which we
from the South are interested—at least on the East Coast—is the development
of the railway station at Waltair. Waltair railway station is in a very import-
ant position. The M. & 8. M. R. terminates there and the B. N. R. begins..
I find that in the budget of the B. N. R. that no provision has been made for
remodelling of Waltair station. The so-called first and second class waiting
rooms are disgraceful, scandalous. I ought to use even stronger language.
It is not worthy of any railway administration that Waltair, a sanatorium,
the centre of a university and which is going to be the centre of the Andhta
province, a port most visited, a harbour, should be in this state, and have mia-
erable first and second class waiting rooms there. People have to come by mail
train, and stop there in order to catch the passenger to be able to go to the
northern side or coming from Calcutta side they have to spend several hours-
and go the other way. 8till in spite of repeated complainte and messages
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oconveyed to the authorities of the B. N. R., nothing has been done. All that is
necessary is to put up a first floor and a refreshment room upstairs. A few
thousand rupees will do. While Bezwada is going to be developed—I am sure
my Honourable friend will not dispute that—that Waltair should have been
neglected is most unjustifiable ; and therefore I would on this occasion draw
the attention of the authorities to this great public need. The B.N. R.
ghould be more prompt and should be more liberal in the matter of provxdl:&
amenities to the travelling public. Hotels are about four or four and a h
miles from the station on the Beach Road. We have no place to sit at all
excepting the miserable railway station waiting room ; there is not even a
proper chair to sit on ; the flooring is very bad and the bath rooms are all used
also by the staff ; it is a stinking hole for any decent man to even pass through
that place. It was represented to the authorities and yet it is not known why
no provision has been made in the budget of the B. N. R. All tl_mt they
provide is Rs. 1} lakhs for replacement and improvement of worn-out, slgnall.lng
and interlocking, including isolation in Khargpur-Khurda Road section.
Beyond that no provision has been made. I hope that the attention of the
authorities would be drawn to this great drawback that exists in Waltair
railway station.

Then, the next important matter which the railway authorities should see
is the conveyance of agricultural produce. In the Coromandel Coast we send
our’ agricultural produce from Gopalpur to Cocanada by steamers because
railway freight is so very prohibitive and even fruits and mangoes during the
mango season are sent that way. I had talks to provide facilities for the huge
loads of fruit to be carried to the south and to enable fruit and fish to be
carried to Calcutta from Gopalpur, Kalingapatam and Bimlipatam. They
seem to pay very little attention to the earnings from these sources and lots of
rice are carried from Gopalpur to Madras, and from Cocanada to Madras at
cheaper rates by sea. They are all agricultural produce for which we are all
anxious to have higher prices and a better market and railway authorities are
also interested in seeing that the agriculturist receives a proper value for his
produce. Conveyance of agricultural produce is one thing that they should
give their attention to. No doubt it is true that in the case of wheat and cotton
certain concessions and rebates are given but nothing has been done so far ag
the rice trade is concerned. @ We get rice from Burma to Bimlipatam or
Cocanada at cheaper rates. What is the use of the railways if they do not give
facilities for agricultural produce to be moved about in such a manner that the
agriculturist is benefited by the railways ? Therefore, I would insist on the
authorities inquiring into the matter in detail and to ascertain whether or
not they could afford facilities for agricultural produce ; otherwise the existence
of the railways would be of no benefit to the general public. Therefore, I would
say that these two local matters, namely, the moving of produce from one
place to another and the improvement of the Waltair railway station, are two
great local necessities. But, generally speaking, though it is a carry-on budget,
it has been very cautiously and carefully prepared and the two real tests pro-
posed by Sir Otto Niemeyer must be carried out in all its essentials.

Tae HoNouraBLE Mr. R. H. PARKER (Bombay Chamber of Com-
merce) : Sir, I am sorry not to be able to join with other Honourable Mem-
bers in congratulating the Honourable Sir Thomas Stewart on his appointment
as Governor of Bihar. I have the misfortune to live in Bombay and Delhi
and I shall miss him here very much. |

If the results placed before us are correct I agree that they are very satis-
factory, but if they are correct they are only so because errors on one side cancel

-
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errors on the other. Before I go into my reasons for expressing this view I
would like to refer to one or two other matters.

I see that the Government of India are inclined to accept the view thab
there should be a maximum for the reserve fund. I myself am not in favour
of the suggestion to fix any maximum amount. If there is to be a maximum
I think it should be something related to the capital employed ; e.g., I would
say that 5 per cent. on the capital employed is too low a maximum and
that 10 per cent. would be by no means high.

In the case of the depreciation fund there is really no reason at all for
fixing a maximum of any kind. All that you have to do is to ascertain the cost
of your assets, estimate the life of them, and you have decided what has to be
putinto the depreciation fund, and whatever sum is there as the result will
!)e the correct sum. The question of a maximum thus does not arise at all.

Then I come to the important question of what can properly be charged

to the depreciation fund. The Wedgwood Committee in paragraph 209
of their Report have made certain recommendations which I undarstand
(although it is not stated by Government) have been substantially accepted
by them. I have already pointed out on previous occasions that those recom.
mendations are very imprudent. What do the Wedgwood Committce recom-
mend ? They say that if you purchase an asset worth Rs. 1 lakh and its life
is 10 years, you must provide depreciation during that 10 years and that at
the end of that time you will have in the fund in respect of that asset Rs. 1 lakh.
8o far 50 good : a perfectly correct position, but what do they say is to happen
then ? They say that if you then purchase an asset to replace the other asset
at a cost of Rs. 1,50,000 you should charge Rs. 50,000 to the depreciation
fund, leaving only Rs. 1 lakh in your ocapital account. You then start off
with a minus quantity in the depreciation fund of Rs. 50,000 and over the
next 10 years, assuming that the new asset has the same life as the original
asget had, you provide depreciation to the extent of Rs. 1 lakh. At the end
of that 10 years you are still in the position of having a minus sum of Rs. 50,000
in the fund in respect of that asset and you go on from time to time acoumulat-
ing minus quantities accordingly. The matter is apt to be obscured in the case
of a large concern like the railways because your assets, and consequently
your depreciation fund, are expanding and you do not identify a particular
portion of the fund with a particular asset. There are practical reasons why
this is not done although in theory it ought to be done. The work involved
would normally not be justified. It is not a matter of opinion in my opinion :
it is purely a matter of fact. I am not alone in holding this view and I
would like to read an extract from The Accountant the recognised Journal
of the Institute of Chartered Accountants. It is headed ‘“ Accountants and
Depreciation ” and it refers specifically to the particular case of the Indian
railways :

““ We believe, first and foremost, that the proper charge to be made against current
operational revenue for depreciation should be based solely on a consideration of original
cost in the light of estimated normal working life'’. Those are exactly my views ‘‘ It is,
the figure thus evaluated which seems to us to be the proper charge in arriving at the cost

of industrial products. To overstate the figure is as bad an error as to understate it,
although over-statement is often regarded as a financial, and even an accounting virtue.

« Over-statement may arise from three confusions of idea which ought to "be stated.
First, it is no part of a provision for depreciation, properly conceived, to bear an antioi-
pated increase in the cost of capital replacement. As a bald proposition that seem
obvious, bhut the facts are sometimes obscured by the practice of overcharging depreciatio
and thén taking advantage of the credit balance supervening to charge thereto the increase
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costs in question. As an example of this practice we may cite the case of the Indian
railwayr, In that case the minister responsible '’ (The reference is not to the Honourable
8ir Thomas Stewart : the article is dated 18th September, 1937) ‘‘ appears even to have
claimed that this plan is beneficial as guarding against over capitalisation. But inas-
much as the result is to leave on the asset account only the lower cost of the original assets
it seems that future depreciation charges would be based on that lower cost, and, therefore,
be less than the real cost of operation, with the final result that profits wculd be over-
stated and possibly over-distributed ™.

That is the serious danger and it is a danger we are running. We may now be
over-distributing profits.

There is one other minor point in the Statement as to Government action
on the Wedgwood Committee’s Report to which I would like to refer.
I was surprised to see that Government have decided that there is no justifica-
tion for provision of railway-owned refrigerator vans. I would be interested
if my Honourable friend could give the reasons for this conclusion. In these
days when such large quantities of perishable goods are being carried all over
the world by sea and by rail in refrigeration it seems curious that in a country
like India it should not be remunerative for a railway to provide suitable
refrigerator trucks.

TEE HoNoUBABLE MR. M. N. DALAL (Bombay : Non-Muhammadan) :
Mr. President, Sir, the present Budget is the third of the last eight years
showing some kind of surplus in the railway finances, on which we cannot
but congratulate those responsible in the management of the Indian railways.

This year closed with a surplus of Rs. 2:05 crores which have been made
over to the General Budget as part payment of the contribution from the rail-
ways. This slight decline of surplus as compared with the last year, 1937-38,
may be due to a certain degree of recession in business conditions and move-
ments of commodities.  Nevertheless, the operation of railways has
continued to show recently a reasonable record of judicious improvements and
extension of facilities, which, I have no doubt, has led to the steady improve-
ment noticeable in the last three years and which promises to continue
hereafter. - ‘

When, however, I have admitted the fact of this surplus, and offered my
congratulations for the same to those responsible for our railways, I would
not like to be understood that the progress of Indian railways is free from amy
criticism. Even while we appreciate the present surplus, we must bear in mind
ocertain considerations, which would go a long way to mitigate our gratification
at the occurrence of the surplus.

In the first place, the railways have had from 1931 six years of continued
deficit, in which not only the reserves of the previous five or six years were
wiped out, but considerable borrowings had to take place from the depreciation
reserve, which was first established very late in the history of railway
enterprise in India, and which has yet failed to be built up at the rate, and
to the amount at which it was hoped. On an enterprise representing a total
capital outlay of over Rs. 750 crores, we have a depreciation reserve today
of Rs. 24} crores after 90 years. The railways have also not paid the contribu-
tion of even 1 per cent. on the capital at charge as stipulated in 1924. Since
1931-32 for six years they paid nothing and for the remaining three years at a
fraction of the amount due from them. The aggregate of the liabilities of the
r2°  ays to be met in subsequent years, today is Rs. 85 crores. Had the deficit

. this Rs. 85 odd crores incurred chiefly during the course of the world depres-
sion not been put under moratorium for three years by a special Resolution
of the Legislature in 1937, we should not even now be in sight of the nominal
-surplus that appears in the Budget today. If the arrears of the
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stipulated contribution were insisted upon rigorously, as they would be in any

properly conducted commercial enterprise, the present surplus would really
be converted into a deficit.

As for the stipulated contribution of Rs. 685 crores ftom the railways,
- that is, 1 per cent. of the capital at charge, in aid of the
General Budget, the prospect even today does not appear
at all promising that within any reasonable period this contribution would be
resumed. Pending the appearance of the railway contribution in the General
Budget to the original stipulated proportion, the aggregate financial system
of India as a whole, including both Central and Provincial Governments,
must needs be considerably strained ; and consequently all projects of economic
nation-building development within the country must be proportionately
held up.

The weak condition of railway finance acts as a double injury upon the
national finances as well as the economic prosperity of the country. The
scheme of financial provision under the new constitution, as recommended
by Sir Otto Neimeyer three years ago, makes the success of the new constitu-
tion expressly dependent on the emergence of an adequate surplus in the
railways. But we see no great hope of a proper and adequate surplus emanating
in the railways which would permit of the contribution stipulated in 1924
reappearing to strengthen the national railways. Because railway finance
does not show its promised surplus, those responsible for the national finances
have to adopt all sorts of new taxes to cke out their obligations. I would
much rather review frankly the arrangement made in 1924 regarding the con-
tribution from the railways and reduce it if necessary than continue in the pre-
sent state of moratorium and suspense. By this arrangement railway
finance presents a misleading appearance inasmuch as it makes out that the rail-
ways are an earning asset of the country ; whereas, if all proper allowances
were made, as in a commercial concern, our railways wauld show anything but
a real profit, and so be anything but an asset to the Government.

On the other hand, because of financial commitments in the railways,
it becomes impossible to adjust rates and fares for the carriage of goods and
passengers which would really promote the trade and industry of the country.

Nor can we develop alternative forms of transport to such extent as would make
for the cheapest carriage.

The railways have not been conducted as they should have. We are
told also that various and considerable economies and retrenchment have from
time to time been made on the Indian railways, which are calculated to make
all kinds of saving and improvement. Taking, however, a long range view of
the matter, it seems to me that the tendency both of the working expenses and
of the aggregate expenditure shows a steady rise, which defeats all attempts
at saving or economies on the railways. I recognise the value of the recom-
mendation of the Pope Committce as well as of the Wedgwood Committee
which in many cases have, we are informed, been acted upon already. I would
however add that the aggregate effect of the economies promised, as a result

of the investigation and recommendations of these committees, have yet to
manifest itself.

Unless the tendency of other items of expenditure to expand constantly
is effectively checked, I fear no real economy or saving in the aggregate expen-
diture would be taking place within the near future. Railway finance must needs
ocause us coneiderable anxiety. Our anxiety is all the greater because we have
not yet secured, after nearly 90 years of railways in India, all the machinery,
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plant and equipment necessary to produce, within our own country all the re-
quirements of economically constructing and efficiently operating our railways.

It was in 1935 that a Resolution was passed with an overwhelming majo-
rity in the Legislative Assembly recommending that the locomotives for the
Indian railways be manufactured in this country. And yet, despite repeated
wishes of the Indian people expressed through their elected representatives
in the Legislature, the Honourable the Chief Commissioner for Railways, after
four years now, has said in his Budget epeech that arrangement has now been
made with the B. B. & C. I. R. workshop at Ajmer to build locomotives for other
railways only after they have completed their supply on the B. B. & C.1. R.
This workshop, in my opinion, is certainly not capable of producing the number
of locomotives required for all the Indian State Railways. I would, therefore,
request Government to have a central plant and workshop under the Govern-
ment of India for producing and supplying locomotives on a large scale adequate
to the requirements of Indian railways and, if possible, to adjoining countries
like Burma, Ceylon and Siam. The same may be said of wagons and coaches
and of other items which constitute the aggregate equipment of railways.

We are told at times of steel needed for some bridge being bought from
Indian manufacturers or of timber for railway sleepers from Indian forests ;
or of coal from Indian mines. But if we consider in detail the figures of railway
stores and equipment bought from Indian producers and that from non-
Indian sources, we shall at once discern the heavy leeway that needs to be made
up in this regard.

While the country continues so abjectly dependent in this absolutely
essential section of key industries ; while we continue to depend upon foreign:
imports for this vital purpose, how can we regard the condition of the railways
in India, taken as a whole, to be a matter of satisfaction? Sir, I have no desire
to go at this stage into particular matters relating to railway enterprise, or
specific questions of technical importance in the actual working of the railways.
But one itgm of economy I feel necessary to put forward. I happen to be a
Civil Engineer myself, and I appreciate the value of research ; I, therefore,
desire to make a few suggestions for consideration before this Honourable
House. I wolld request that railway research work be carried on immediately,
on a large scale, in order to explore the possibilities of development of new
methods or new material, and to obtain the co-operation of Indian manufactur-
ers who are so easily available, so as to try and meet all our needs from our own
resources.

It might be urged that the staff available on the Indian railways is not
equipped to deal with newer methods of construction. If this is so the reply
is that the present capacity of the staff is what the railways have made it,
and further they will never be suitably equipped unless a start is made to foster
their interest in newer methods of construction.

If properly used it will be found that materials have never been cheaper
than they are today. The most glaring example of this is in welded steel which
reduces the weight and cost of structures by 15 per cent. and if special sections
are manufactured it might reduce to 25 per cent.

So far as our rolling stock is concerned, locomotives, carriages and wagons
has cost us this year more than Rs. 5 crores. There seems little justification
to continue to build rolling stock of such excessive weight. In Germany,
France, Switzerland and America, some locomotives and carTiages are con-
structed which weigh 45 per cent. less than our railways. The capital cost of
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replacement will be slightly higher, but the aggregate saving in the haulage
is 80 great that a considerable economy can be effected, especially when there
is a dearth of coal on our railways. Such a train will be as durable and higher
speeds are possible and it will have less tractive resistance a.r}d less cost in
track repairs. The repairs of the track alone has cost us this year Rs. 4}
orores. I would request Government to have a mind free from this inherited
tradition of battleship practice of building rolling stock, and follow the de-
velopments in foreign countries. ’

If these suggestions are adopted, and the economies resulting therefrom
effected, I feel no doubt that the financial condition of the Indian railways would
become far sounder than it is today, and improve the general well-being of the
country as a whole. ’

The Council then adjourned for Lunch till Half Past Two of the Clock.

The Council re-assembled after Lunch at Half Past Two of the Clock, the
Honourable Sir David Devadoss in the Chair.

Tee HoNourRaBLE Kumar NRIPENDRA NARAYAN SINHA (West
Bengal : Non-Muhammadan) : Sir, the Railway Budget has been described
as a featureless one. It will be admitted that it has nothing spectacular about
it. Last year a surplus of Rs. 283 lakhs was foreshadowed, but the actual re-
sult was a surplus of Rs. 276 lakhs, while the working expenses were about
three-quarters of a crore more than was estimated. As has been pointed ou$
by my Honourable friend Sir Guthrie Russell in his speech, although
an increase in earnings this year over the budget estimate is anticipated, the
propsect of an increase in working expenses also looms large before us, due to
the cost of coal, the cost of repairs, and increased repairs to assets, including the
©ost of the damage caused by floods on the E. B. R. The gross earnifigs for the
ensuing year 1939-40 has been put at Rs. 94-75 crores against Rs. 94-65 crores
taken for our revised estimate this year. The Budget has been framed on much
the same lines as the present one, on the assumption that trade conditions
in general, and the world situation will remain almost as they are at present.
I will not weary the House by entering into figures which, to my mind, do not
much attract the layman ; but will merely put down in as few words as possible
a few points of general interest. In the forefront I will place the amenities
for third class passengers, who provide the main bulk of passenger earnings.
Their grievances mainly relate to over-crowding in trains, insanitary and dirty
conditions of carriages and latrines, utterly inadequate water supply at stations,
insufficient booking office facilities, and the want of waiting halls at many of
the important stations. I acknowledge with gratitude that some improve-
ments have been effected in recent years ; but I am afraid they still fall far short
of the actual requirements. Food supply for Indian passengers and catering
provisions for them are still far from satisfactory ; and it is strongly suspected
that favouritism and unworthy influence sometimes play a great part in the giv-
ing of catering contracts. I must also mention here that incivil treatment
by railway staff to third class passengers in general also adds greatly to their
trouble ; and I can not too strongly impress upon the railway authorities not
to relax their vigilance, but put down such cases of treatment with a strong
hand. The road motor competition should also provide an object lesson to the
railways. The question of incivility and dishonesty on the part of the railway
staff has, I am glad to note, been referred to by the Honourable Member in
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ocharge of communications in the course of his Budget speech in the other place,
but, unless I am greatly mistaken, I have found no reference to them in the
speech of my Honourable friend who presented the Budget in this House.

I note with pleasure that an improvement in the designs for third class
carriages is shortly contemplated, which will provide for smaller compartments
so as to ensure greater privacy for parties desiring to travel together, lota
taps, Iota shelves, coat hooks, better lighting arrangements and broader
seats. The improvements effected in other directions have been admittedly
meagre, or in the words of the Chief Commissioner for Railways they have
“ Not been sufficiently spectacular ”’ to warrant reference in his speech. I
will here suggest that more coupé compartments for upper class passengers
should also be provided, and this will add more to their comforts.

I will now briefly refer to the question of building locomotives and other
railway stock in this country. This step has been incessantly pressed upon
the railway authorities, and I note that belated effort has recently been made
to amend the legal procedure under which the Ajmer Workshop of the B. B. &.
C. I. R. was precluded from building locomotives for other railways ; with the
result that an order for the construction of nine locomotives for the A. B. R.
have been booked. But I am afraid this is a mere drop in the ocean. System-
atic and sustained efforts should be made to make India self-sufficient in this
respect.

Sir, I wish to raise my voice of warning to the somewhat alarming repeti~
tion of railway accidents that have been taking place in recent times, The
question involves the paramount necessity of public safety on railways. I
beg to urge with all the emphasis at my conmand that utmost efforts should
be put forth to minimise the chances of such disasters as have recently dis-
figured the history of Indian railways.

Sir, the question of Indianisation has been so often pressed that I do not
propose to repeat it here, except to emphasise its vital importance. It is no
answer to say that the policy of Indianisation is being steadily pursued, Even
if this plea be true, the question will have to be solved from the national point
of view. The nitmber of non-Indians on our Indian railways must dwindle
down to the vanishing point at no distant date.

Sir, I am afraid I am trespassing upon the patience of the House, and must
now resume my seat.

Tae HoNoURABLE Mg. V. V. KALIKAR (Central Provinces : General) :
Sir, I join my colleagues in congratulating the Honourable the Railway Member
on his elevation to the Bihar gads.

The picture that has been presented to us, though not a rosy one, is not
disappointing according to me. We have been presented with a surplus budget
for the next year and the revised estimates show that for the current year we
shall have a surplus of about Rs. 2 crores. One fact that attracts the attention
of everybody is that though the revenues of the railways have gone up during
the last two years, the working expenses also have comparatively gone up.
After listening to the speeches made by the Honourable the Chief Commissioner
in this House and by the Railway Member in the other House, I think they have
not slackened their efforts to reduce the expenditure. But then, Sir, as we
heard from the remarks made in this House this morning, sufficient efforts
have not been made to bring down the expenditure on the working side of the
railways. The railways are a national asset and any criticism against the policy
of the railways is not directed to bring down the efficiency of the working of
the railways, but criticism from the non-official side should be looked into and
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carefully considered with a view to make the railways a paying concern as well
a8 with a view to make the railways really a public utility concern. Sir, the
policy that has been followed up till now by the railways is to a great extent
criticised by the commercial community in India, as they think that the railways
have looked upon themselves up till now as meant for the export and import
trade to the ports and have not made sufficient attempt to develop the internal
trade of the country. It is, Sir, for them to revise their policy and to adopt a
systematic, planned policy which will ultimately develop the internal trade
of India. They must realise their policy of freight rates in such a way as to
help and encourage the indigenous industries of India. Sir, suggestions
have been made by the non-official side in this House as well as in
the other House about helping the indigenous industry in India, but it
seems that scant attention is paid to all these suggestions that have been
made up till now. Let us take the case of the stores purchase policy that has
been followed by the railways. We find that there is a marked decrease in
giving effect to the suggestion to the effect that as far as possible the stores
purchased for the use of railways should be purchased in India and the goods
should be of Indian make. We find that about Rs. 20 crores worth of goods
are purchased for the use of railways and really it is a matter of great concern
to Indians that a large sum of money should go out for purchasing stores for
railways when the same stores are available in India. This House, and the
other House too, on several occasions has suggested to the railways that they
should make attempts to be self-sufficient in the matter of manufacturing
locomotives and wagons in this country. It is a matter of great encouragement
to me at least when I listened to the speech of the Honourable the Chief Com-
missioner that the Ajmer Shops are going to supply nine locomotives to the
A. B. R. in the year 1939-40. I congratulate the railway authorities for re-
moving the obstruction in the way of that Workshop manufacturing engines
for other railways ; but I am not satisfied only with this small mercy. According
to me that gives a complete answer to the argument always advanced from
the side of the railway that manufacture of locomotives isnot and will not
be an economic proposition in India. It was stated I believe last year by an
Honourable Member of the other House that about 250 engines and about 250
boilers are required for the use of the railways in India. If that information
is correct, I think the railways can set up well-equipped workshops at Bombay
and Calcutta and can meet the necessity of getting.their engines manufactured
here in India, the result of which will be not only to give their nationals employ-
ment but will assure the railways in times of need of a prompt supply of loco-
motives in this country. Sir, the policy deserves a careful review and I know
the authorities concerned will give a prompt and sufficient consideration to
this matter.

Then, Sir, the question of Indianisation looms large in the mind of the
-public and in spite of various representations and agitation the number we
find from the figures of Indians employed in the railways is not quite satisfactory.
I do not mean to say that they have not taken any steps because I find from the
figures that the Company-managed railways in this connection have not striotly
followed the policy of Indianisation as compared with the State-managed
railways. The Company-managed railways have not given as much import-
ance to this factor as the State-managed railways have done. Though we
find that at present in the year 1938 the services have been Indianised to the
extent of 51-50 we are not satisfied with the rate. We desire that earnest
attempts should be made by the railways in Indianising their services whether
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higher or lower. The opening of the commercial side of the railway and the
new appointments to be made is a thing which is likely to bring good money to
the railway. But, Sir, I submit that the assurance given by Sir Sultan
Ahmed in 1937 that in making these 10 appointments only Indians will be re-
cruited for these posts should be fulfilled. I find from the Report of the proceed-
ings of the Standing Finance Committee that a proposal was mooted before that
Committee for appointment of a Chief Mechanical Draftsman on the 8. I. R,
and objection was taken by a member of that Committee, with which I fully
ooncur, who said that if the post is necessary recruitment should be made from
Indians from India and nobody should be imported from outside. If an
expert is not available here, then the services of a foreign expert should be
requisitioned on a contract basis and he should be asked to train Indians in
this branch, so that the question of Indianisation in every branch of the
Railway Department might be solved as early as possible.

(At this stage the Honourable the President took the Chair.)

I am very glad to find, Sir, from the remarks made by Government that
the Jamalpur boys are quite up to the mark. If that is the case, Sir, I think
I am not wrong in stating that, if Indians are given the opportunity in any
branch, whether as experts or as men employed in ordinary work, they can
be found quite up to the mark provided they get an opportunity to do so.
8o it follows that, if you give them an opportunity, if you train them, you will
find them quite competent for any job that is entrusted to their care.

Sir, I cannot but make a passing remark about what is happening on the
E.I.R. I welcome the announcement made the other day in the other House
of having a Tribunal to investigate the Hazaribagh accident but I must bring
to the notice of the authorities concerned, Sir, that there is a lurking fear in
the minds of the travelling public that there is something wrong on the E. I. R,
‘We do not want to exaggerate matters in this connection but we do really
want to bring to the notice of the authorities concerned that if there are an‘y
grievances alleged or real on the part of the employees, especially the employees
in the lower grade, and if their grievances are just, they deserve to be remedied.
At the same time, Sir, serious attempts must be made to bring the culprits
to book who were responsible for taking such a heavy tall of human lives.
Sir, it is stated in some quarters that retrenchment is being carried out in the
railways not at the top but at the lower rung of the ladder. Of course, not
only the railway authorities but even the Wedgwood Committee is respon-
sible for this state of affairs. The Wedgwood Committee suggested that,
as far as possible, except in the industrial areas and in the urban areas,
gatemen should be removed. As a layman, I cannot approve of this policy
but, Sir, the question is, if you begin with retrenchment at the top, of course
without risking the efficiency of the working of the railway, you will be able
to save much more than by starting at the bottom.

Tee HonouraBLE THE PRESIDENT : Is it necessary to refer to all
these matters after the Chief Commissioner distinctly stated the other day
that it was the opinion of the Senior Government Inspector as well as of the
police that it was a case of sabotage ?

TaE HoNoURABLE MR. V. V. KALIKAR : I am not saying, Sir, that it
‘was not a case of sabotage. I keep an open mind on that question. Whether
1t was sabotage or not, the question is to be decided by the Tribunal and there.
fore the matter is closed on that point. What I am saying is, that you should
0ot retrench men who are quite necessary.
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Tae HoNouraBLE THE PRESIDENT : You are arguing on a wrong
hypothesis. They have not admitted that retrenchment is the cause of these

accidents. You say you are not going to prejudice the inquiry, but this sort
of thing will do so.

Tae HoNOURABLE MR. V. V. KALIKAR : I may explain, Sir, why I
stated these things. I say, Sir, I keep an open mind on this subject. I do
not say that it was not a case of sabotage. Neither do I say that it was a
case of sabotage. The Tribunal is to decide that question. What I say is,
from the retrenchment point of view that you cannot take into consideration
the safety of the passengers and the efficient working of the railway as a whole
and curtail expenditure merely by reducing the men who are drawing lower
salaries. If you can touch the men who are drawing higher salaries, of course

without risking efficiency, you will be able to savé much. That was my argu-
ment.

Then, Sir, we have heard much this morning about the amenities afforded
by the railways to third class passengers. I am glad to find, Sir, that attempts
are going to be made to bring new carriages for third class passengers. But,
Sir, the efforts of the railways in this direction have not satisfied the publie
so far as this demand is concerned. We were really happy to find that the
arrangements made last year at Hardwar were excellent and the railways
got a certificate from my Honourable friend Pandit Hirday Nath Kunzra
in this connection. But, Sir, I must submit that the remarks made by my
Honourable friend Mr. Hossain Imam about the condition of latrines in the
third class carriages are correct to the letter. They have air-conditioned
higher carriages. They have spent money over it but then, Sir, I would
submit that that proposal could have been postponed and the dire needs of
third class passengers ought to have been attended to first. Overcrowding is
there. The dirty latrines, the condition of the platforms and waiting halls
and paucity of water supply, these are the things which ought to be and must
be attended to by the railways if they want to attract third class traffic. Third
class passengers contribute a very large amount to the railways so far as the -
revenue from passenger traffic is concerned. I understand about Rs. 28 crores
were gained by the railways on account of these third class passengers. But,
Sir, the question is, whatever advertisements you may make, you may start
pilgrimage trains, you may issue concession tickets to third class passengers,
but unless and until you remove their just and legitimate grievances, the
third class passengers will not be satisfied merely because you run pilgrim
trains and build new coaches. The point is that their just and legitimate
grievanoes should be redressed first. It is no use complaining that the motor
transport has taken away much of the traffic. The principle underlying the
Motor Vehicles Act which has now been passed is to co-ordinate the two means
of transport. If the railways pay more attention to the grievances of the
third class passengers, they will ultimately gain more.

In conclusion, I submit that the railways should review their policy and
_— try to make as far as possible some improvement in the working
T of their department. For instance, Indianisation of the services,
the purchase of goods made in India, amenities to the third class passengers
—these are the most urgent needs of the day, and if they are attended to I
am sure that in spite of the changing times and the unsatisfactory condition
in the world owing to depression, the railways will be in a position to gain
much.



£ -
GENERAL DISCUSSION OF THE RAILWAY BUDGET For 19389-40. 203

THE HoNOURABLE MR. B. N. PIYANI (Beorar : General): Sir, we are
discussing today the Indian Railway Pudget. I cannot but say that it is
a Railway Pudget but I am not prepared to call it Indian. It is neither pre-
pared by the Indians nor the railways are worked in the interest of India pure
and simple. The Budget can aptly be called a foreigner’s Budget for Railways
in India. If it is an Indian Pudget, what is the position of Indians in the
higher services of the railways ! What about Indianisation ? Are the loco-
motives manufactured in India ? Are the stores required for railways worth
crores of rupees purchased in the interest of the Indian manufacture ? Are
not the railway freights more suited for foreign trade than for the develop-
ment of trade and industry in this country ? Is any attention paid to the
lowering of the freights on agricultural produce such as cotton, wheat and
other articles in order to help the toiling millfons of this country ? Are not
the foreign goods carried to Afghanistan by our railways at cheaper rates
than our own goods to Afghanistan ? Are not the comforts and facilities of
the higher class, mostly foreigners, attended more in the railway administra-
tion than the millions of Indians who travel in third ? What is all this ? Itis
neither in the interest of India nor in the interest of Indian taxpayers. We
cannot call our railways as Indian unless all this is changed and we have the
manufacture of all the locomotives, wagons, carriages and other necessities
in our own country and we attend primarily to the needs of India and Indians.

Sir, we have been long demanding the Indianisation of the railway ser-

vices but we still find that more than 51 per cent. of the railway higher service
is manned by European personnel. No reasons are necessary to advance
-in favour of Indianisation. I can only say that the progress of Indianisation
is halting and extremely unsatisfactory. The march of Indian nationalism
is at high speed and the Government must march with its speed if it wants
to live.
Whatever is being done with regard to the manufacture of locomotives
by the Government is, in my opinion, next to nothing. I do not understand
the reasons nor the Government have given any, for not complying with this
persistent demand of the Indian nation.

Sir, this year’s Pudget, with nothing new or striking in it, does not afford
a wide scope for discussion. I shall, therefore, say in brief all those things
which may have been said many a time on the floor of this House just to
remind that our grievances still continue.

Apart from political considerations, the railways of any nation have two
important functions to fulfil. Firstly to help and serve the trade and industry
of the country and secondly to afford facilities and service to the travelling
community. The Indian railways do not fulfii any of these rightly. The
prosperity of a country is intimately bound up with the development and
efficient functions of its means of transport. No systematic attempt to
develop the internal trade of the country has been made by our railways while
the less said about the industrial development of the country the better. The
railways still charge higher rates for carrying agricultural produce to the
ports and lower rates for carrying the foreign goods into the country. It is
necessary at present that the railway freight on cotton, wheat and other indi-
genous produce is lowered to help the poor agriculturists and the railway
freight on foreign finished goods is enhanced to help the Indian industry.
India is fast entering a new era of economic developments in which every large
scale public institutions and organisation is expected to play its part. {?ge
expect railways to take part in this attempt to develop our natural resources
more intensely. Something is said about the amenities of the third class
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passengers but nothing is referred to about the part that the railways are to
play in the economic development of the country. It is high time our railway
ohiefs turn their mind in this direction.

As regards the amenities and facilities of the third class passengers I
make bold to say that many of their age-long grievances still continue though
something is being attempted in this direction. Railways have admitted third
class passengers as their best customers but at the same time it is a fact that
they are not best attended. In India this question of attention to third
class passengers is not only a question of facility but is a question of national
sentiment. It is generally theqcase that a foreigner in India travels 1st and
2nd while India in general travels 3rd. In other countries if the poor travel
3rd in India its greatness and the soul of Indian nation in the personality of
Mahatma Gandhi travels 3rd. The country is changing fast. Masses are
alive and conscious of their human dignity and the railway administration
must march with the times if it wants to keep its main customer satisfied.
In spite of all the professions of paying attention to the 3rd class passengers
there is still overcrowding and specially in the days of concession tickets.
Third class carriages are still in a dirty condition. Water closets are many
times unfit for use. There is no proper supply of food and more restaurant
cars are run for 46 lakhs 14 thousand lst and 2nd class passengers than for
50,63,47,000 of 3rd class passengers. Let me go . into details. The railway
carriages for 3rd class passengers do not even provide sufficient accommoda-
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